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Parties are represented by their respective counsels. The petitioner counsel
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¢xpresses that he does not propose to file a rejoinder to the reply of the contempt

petition. Hence, argument can be heard. In view of this, the present case is fixed for

argument,

Further, a copy of this order be communicated to Dr. Pawan J aiswal, PCMA
the Observer appointed by this Court in the respondent company. He is expected to

offer his comments on the application and to furnish his report.

The matter to be listed on 24 January, 2018.
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Dated:15.12.2017 H.P. Chatuivedi, ~__
Member (Judicial)
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